Q.A.No. 11/07

ATED: 17.01.2007

: App!wmtt and Mr. SK.Ojha, Ld. Standing Counsll‘
Ra , on whom a copy of this O A. has alre

l i 85 wrﬂ‘lthe foﬂomng prayers:

- “@1) To quash the Charge sheei.
19.12.1995 under Annexure-A/1.

under Annexure-A/10.

RS 44 L:l

retrospectively forthwith;

It is seen that the Appeal Petitic

No 2) is dlxected to dispose of the appeal petition,
w be pendmg since 02.12.2006, as per rules
iod of45 days from the date of receipt of this or

The O.A.is dlsposed of accordingly. v

“ Heard Mr. D Mohanty Ld. Counsel for the

for the

y been

The Applicant has approached this Tribunal
19 of the Administrative Tnbm@s Act,

dated

(i) To quash the report of the IO dated
~ 2/10.9.2004 under Annexure-A/6 and the
order of punishment dated 01.12.2006

~ (iii) To direct the Respondents to feinstate
~ the applicant with all consequential

~ Service and financial benefits

vide
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oAaltle]

: ~ Send copies of this order, along with O.A, to
‘,ﬂw £Rwsgmnd.ems and frge cop1es of this order be givén to

VICE-CHAIRM AN




